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[Shri S. M. Siddayya]
to amend the Untouchability (Off­
ences) Act, 1955 and further to 
amend the Representation of the 
People, Act, 1951."

MR. SPEAKER: The question i«:

‘That this House do fu ith er 'ex ­
tend upto the last day of the first 
week of the next session, the lime 
for the presentation of the Report 
of the Joint Committee on the Bill 
to amend the Untouchability (Off­
ences) Act, 1955 and further to 
amend the Representation c f the 
People Act, 1951’’.

The motion was adopted.

RESERVE BANK OF INDIA 
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): On behalf of Shri
Yeshwantrao Chavan, I beg to move 
for leave to introduce a Bill further 
to amend the Reserve Bank of India 
Act, 1934.

MR. SPEAKER: The question is:
“That leave be granted to intro­

duce a Bill further to amend the 
Reserve Bank of India Act, 1934.”

The motion was adopted.

SHRI K. R. GANESH: I introduce
the Bill

13 42 hrs.
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